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Presant: Shri K.K,Puri, ./ Counsel for the originil

applicant/respondent in RA

The revieu application was callsad tuice in
the morning and has again besn called at 2,00 P.M, No

one is praesent on behalf of the revieuw applicants,

We have gone through the records of the
case and heard the submissions made by the learned ..
counsgl for the original applicant, A typdgraphical
error has occured in para-6(1) of our judgement dated
3.541994, uhers the date for creation of supsrnummerary

post is given as 19.12,1876 instead of 19,12,1972,

The learned counsel for the applicant states

that the applicant has since expired in August, 1994,

We also clgrify as per reauest made in the
revieu application that Rule 156(5) of Postal Manual

Vol,II1 would be applicable in this case and the said

period may be counted for imcrements for the higher

grade only, Any arrears occuring due to refixation
of the pay, shall be payables to the applicant or his
heirs, Our order datsd 3.5,1994 will stand modified
to this extent, E;?;ting Para 6(i) of our judgment
dat ed 3.5.1994 vwill therefore be substituted hy the
Foliouing:-

6(i) "The respondsnts shall recondider the

case of applicants and if necsssary,
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create 5 supernumerary post. w, a,f, .

19.12.1972 and after such creation the

aoplicant shall be Qiﬁen retrospective prbmotion
offl notional basis in accordance with

rule 156(5) of Postal Manual Uol.III;

His'pay shall be revised on this basis

and any arrears of pay and allowsnces shall

be paid to him,

f_i
Registry to carry out Necessary corractions
in the original copy of the aforesaid judgment , *
A
The review application is disposed of ’
‘with the above observations,
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